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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE CHENNAI
MEMORANDUM OF APPLICATION

[Under Section 18(1) read with Sections 14, 15, 16 & 17 of the National Green
Tribunal

Act, 2010]

OA NO 39  OF 2020

Between:
Dr Lubna Sarwath
State General Secretary, Socialist Party(India),
H#12-2-389/A/72/A, Mahaveer Nagar
Karwan Sahu, Hyderabad 500006, Telangana
9963002403
sarwath.lubna@gmail.com                                                                   ......Applicant

AND

1-State of Telangana 
Rep by its Chief Secretary 
Vice-Chiarperson State WALTA Authority  
Secretariat, B-Block, BRKR Bhavan, 
9th Floor Telangana HYDERABAD 500004            ……Respondent and 8 others
cs@telangana.gov.in      
040-23452620, 23455340, EXT-2562 

ADDITIONAL AFFIDAVIT FILED BY PETITIONER 

FILED ON 5 JULY 2021
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A.   OBSERVATIONS ON LOCATION OF MAMASANI KUNTA, PUPPULGUDA v, 
GANDIPET M, RR DIST,  FROM GO MS 375  DT 15 SEP 2004 AND NOTINGS FILE 
No. 000041477/ MAU/1/2004(2028) :

1- As per GO Ms 375 dated 15 sep 2004 with subject line ‘Hyderabad Urban
Development Authority, Hyderabad - Change of Land Use in Survey No.286
(Part) of Poppalguda Village, Rajendranagar Manda!, Ranga Reddy District to
an extent of Acres 13-18 Guntas from partly Recreational and partly
Conservation use zone to Residential use zone and deletion of proposed 30
Meters wide road - Draft Variation - Confirmed - Orders- Issued.’, the schedule
of boundaries  for Residential use zone is as under:

‘Schedule of boundaries:
North : Survey Nos.314 and 315 of Poppalguda Village Hillock area.
South : Survey No.285 of Poppalguda Village, Waterbody area.
East: : Survey Nos.283 to 284 of Poppalguda Village vacant land.
West: Survey No.287 of Poppalguda Village vacant land and Survey No.288 of
Poppalguda Village, water bodies area.’

From above, it is observed that, survey no. 288 has partly water body to its 
eastern side adjacent to survey no. 286 water body. 

2- As per document titled ‘All notings on File No. 000041477/ MAU/1/2004(2028)’ 
pertaining to GO Ms 375 dated 15 sep 2004 ',  the tank within survey no. 286 to the 
west of ‘residential use zone’  that is 100 feet away from the boundary of the layout 
in sy no. 286, is mentioned multiple times:

a) At page 1 of the Notings file, at noting No. 2, it states as follows: ‘The VC HUDA 
has recommended the change of land use subject to leaving 30.00 mtrs wide buffer 
zone along the boundary of the water body and nala, and surrounded by residential 
plotted developments and vacant lands.’

b) Further, at page 1 of the Notings, at noting no. 9,  it states as follows: ‘HUDA has 
submitted proposal for change of land use in Sy.No;.286(P), Poppalaguda(V)
Rajendranagar(M) from partly recreational use and partly conservation use zone to; 
Residential use zone to an extent of 13.18gts.and recommended the proposal 
subject to; condition that leaving 30 mts. wide buffer zone along the boundary of 
the waterbody and nala and surrounded by Residential plotted developments  and 
vacant lands.’

c ) At page 2 of the Notings file, item no. 23,  tank to the left of layout in survey no. 
286 is once again mentioned as follows: ‘The applicant once again represented while 
enclosing a plan showing the boundaries of Sy No 286 (P) which is to an extent of Ac 
13-18 gts duly attested by the Deputy Collector & MRO, Rajendranagar, RR District. 
Basing on the boundary plan the site has been inspected, it is observed on the 
ground that the existing tank on western side is 100 feet (30 Mt) away from the 
boundary. Hence the Green Belt of 30 Mtrs around the Tank is not affected in the 
site under reference. ‘
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d)  At Page no. 3 of Notings File, at noting no. 28 it is stated that ‘The VC, HUDA has 
subm itted prop osal for chan ge of land use in Sy.No ; . 286( P), Popp alagu da(V ) 
Rajendranagar( M) from partly recreational use and partly conserva tion use zone to 
Resi dential use zone to an extent of ac13.18g ts. and recommended the proposal 
subj ect to condition that  leaving 30 mts. wide buffer zone alon g the boundary of 
the waterbody and nala surrounded by Resi dent ial plot ted developments and 
vacant lands.’

e)   At Page no. 3 of notings file, at noting no. 31, it is stated that, ‘The applicant once
again represented while enclosing a plan show ing the boundaries of Sy No 286 (P) 
which  is to an extent of Ac 13-1 8 gts duly attested by the Deputy Collector &  MRO, 
Rajendra nagar, RR District . Basing on the boun dary plan the site has been  inspecte
d, it is observed on the ground that the existing tank on western side is 100 feet (30 
Mt) away from the boundary . Hence the Green Belt of  30 Mtrs around the Tank is 
not affected in the site under reference.’

f) At page no. 5  of Noting no. 49, it is stated as follows ‘Discussed with OSD.
Please see the observations of Commissioner Industries. In this regard it is
submitted that as per the remarks furnished by V.C.HUDA the site proposed
for change of land use is 100 feet away from the tank which is located on the
western side of the above site.’

g)  Further,  Shri S Balakrishna is cited at page no. 2, Noting no. 12, page no. 2 Noting 
no. 20, Page no. 4 noting no. 35  in the capacity of Joint Director.   He is the Director 
Planning HMDA and is member of Joint Committee in the current case.  

h) At page no. 2 Noting no. 23 and page no. 3 noting no. 31 a sketch has been 
referred to as follows:  ‘Plan showing the boundaries of sy no. 286(p) which is to an 
extent of acs13.18gts duly atested by the Deputy collector and MRO Rajendranagar, 
RR District’.    Below is map demarcating the location of water
bodies in survey no. 286. Further it also corroborates the submission of
respondents the location of water body in sy no. 288. 
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PICTURE 1: ‘SKETCH SHOWING THE LAND IN SY NO. 286 OF PUPPALGUDA(V)
RAJENDHRA NAGAR(M) RANGA REDDY (DIST)’  as per All notings on File No. 
000041477/ MAU/1/2004(2028)  pertaining to GO Ms 375 dated 15 sep 2004

B.         LOCATION OF MAMASANI KUNTA, PUPPULGUDA v, GANDIPET M, RR 
DIST,  FROM ‘SKETCH SHOWING THE LAND IN SY NO. 286 OF PUPPALGUDA(V) 
RAJENDHRA NAGAR(M) RANGA REDDY (DIST)’ AS OVERLAID ON  SATELLITE 
IMAGERIES OF GOOGLE EARTH:
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1-    Picture 2 below is june 2003 imagery showing, approximate lake extent, & 
distances of 365’ and 100’ from western boundary of residential use zone to western
end of boundary of sy no 286; and, western boundary of residential use zone to 
nearest point of water body in sy no. 286, respectively,   overlaid on satellite imagery
from google earth  wrt   GO Ms 375  dt 15 sep 2004,   alongwith R9 enclosed 
boundary  layer, alongwith, the  approximate extent of water body and  ayacut area , 
alongwith  the excavated channels that are opening into R9 site from north to south

PICTURE 2:     SATELLITE IMGERY OF JUNE 2003 OVERLAID WITH MULTIPLE LAYERS
SUBSTANTIATING EXISTENCE OF MAMASANI KUNTA 
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2-  Picture 3 below is Feb 2008 imagery showing, approximate lake extent, & 
distances of 365’ and 100’ from western boundary of residential use zone to western
end of boundary of sy no 286; and, western boundary of residential use zone to 
nearest point of water body in sy no. 286, respectively,   overlaid on satellite imagery
from google earth  wrt   GO Ms 375  dt 15 sep 2004,   alongwith R9 enclosed 
boundary  layer, alongwith, the  approximate extent of water body and  ayacut area , 
alongwith  the excavated channels that are opening into R9 site from north to south

PICTURE 3:   SATELLITE IMGERY OF FEB 2008  OVERLAID WITH MULTIPLE LAYERS
SUBSTANTIATING EXISTENCE OF MAMASANI KUNTA 
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3-   Picture 4 below is Jan 2014 imagery showing, approximate lake extent, & 
distances of 365’ and 100’ from western boundary of residential use zone to western
end of boundary of sy no 286; and, western boundary of residential use zone to 
nearest point of water body in sy no. 286, respectively,   overlaid on satellite imagery
from google earth  wrt   GO Ms 375  dt 15 sep 2004,   alongwith R9 enclosed 
boundary  layer, alongwith, the  approximate extent of water body and  ayacut area , 
alongwith  the excavated channels that are opening into R9 site from north to south

PICTURE 4:      SATELLITE IMGERY OF JAN 2014 OVERLAID WITH MULTIPLE LAYERS
SUBSTANTIATING EXISTENCE OF MAMASANI KUNTA
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C.  DERIVATIONS FROM ‘A’ AND ‘B’:

In light of the above submissions at item ‘A. OBSERVATIONS ON LOCATION OF 
MAMASANI KUNTA, PUPPULGUDA v, GANDIPET M, RR DIST,  FROM GO MS 375  DT 
15 SEP 2004 AND NOTINGS FILE No. 000041477/ MAU/1/2004(2028)’ , and in light of 
item ‘B. LOCATION OF MAMASANI KUNTA, PUPPULGUDA v, GANDIPET M, RR DIST,  
FROM ‘SKETCH SHOWING THE LAND IN SY NO. 286 OF PUPPALGUDA(V) 
RAJENDHRA NAGAR(M) RANGA REDDY (DIST)’ AS OVERLAID ON  SATELLITE 
IMAGERIES OF GOOGLE EARTH’,  it is demonstrated and substantiated, that officials 
have not acted in good faith, and thru their omissions and commissions have allowed
water body in survey no. 286,
survey no. 288 to be destroyed and overrided, instead of their bounden duty to 
restoration and protection of water body as mandated by Supreme Court Orders and
Constitution of India and National Green Tribunal Orders .

Further, R9 has submitted false or suppressed information and obtained EC and CFE 
to justify the constructions.

D.  PRAYER:

1- EC and CFE and all affiliated permissions given for and to enable constructions in 
survey numbers to extent of Mamasani kunta be cancelled immediately and all 
constructions be halted immediately.

2-  A team free from respondents be constituted as an independent body consisting 
of officials of National Geographical Research Institute, Survey of India, and 
individuals of high regard drawn from erstwhile Supreme Court Committees, to 
identify the FTL boundary /Maximum Water Spread and buffer zone boundary of the
Mamasani kunta on ground as per FTL guidelines of Lake Protection Committee 
/HMDA and in light of all grounds substantiated by the Applicant,  submitted to the 
NGT in the case;  Action plan be submitted for restoration of the Mamasani kunta 
and its hydrology on war footing;  Petitioner and her team be taken on board  to 
assist and as a third party audit and follow up for quickest restoration of the water 
body under the monitoring of NGT Chennai.

3-  All the respondents who have been found guilty of malafide may be proceeded 
against; and ,all all respondents found guilty be black listed immediately;  

4-  NGT common order of 22 .2.2021 in 593/2017 and 673/2018 be implemented 
especially item 38 and 39 where accountability is fixed and punishment/penalty has 
been laid down. 

5-  A Water bodies/Lake Tribunal be ordered to be established immediately, in 
Telangana State seated at Hyderabad with judicial member and expert member so 
that lake-rich telangana and GHMC area be fully protected to save citizens from the 
wrath of climate crisis and to protect their health including cognitive abilities.
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....................................

SIGNATURE OF APPLICANT

VERIFICATION:

I , Dr Lubna Sarwath,d/o late Muhammad Khaleelullah & Mrs Roohi, identified with 
voter id no. WRH2244622, Passport no.  S6464105  hereby verify that all stated 
above are true to my personal knowledge and i have not suppressed any known 
material fact.

DATE: HYDERABAD

PLACE: 5 JULY  2021
DR LUBNA SARWATH
APPLICANT



GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

Hyderabad Urban Development Authority, Hyderabad - Change of Land Use in Survey No.286 
(Part) of Poppalguda Village, Rajendranagar Manda!, Ranga Reddy District to an e~ent _of 
Acres 13-18 Guntas from partly Recreational and partly Conservation use zone to Res1dent1al 
use zone and deletion of proposed 30 Meters wide road - Draft Variation - Confirmed - Orders 
- Issued. 

MUNICIPAL ADMINISTRATION AND URBAN DEVELOPMENT ('1) DEPARTMENT 

G.O.Ms.No. 3 7 5 M.A., Dated the 15th September, 2004. 

Read the following:-

1. From Vice-Chairman, Hyderabad Urban Development Authority, Letter 
No.11525/MP1/Plg/HUDA/2003, dated 27.02.2004 and 17.06.2004 

2. Government Memo.No.41477/MAU/11/2004-2 M.A., dated 09.08.2004. 

3. From the Vice-Chairman, Hyderabad Urban Development Authority, 
Hyderabad, Letter No. 11525/MP1/Plg/HUDA/03, dated 07.09.2004. 

- oOo -

ORDER : 

The draft variation to the Zonal Development Plan for Poppalguda Zone of Non­
Municipal area issued in Government Memo. second read above was published in the 
Extraordinary issue of Andhra Pradesh Gazette No.323, Part-I, dated 10.08.2004. No 
objections and suggestions have been received from the public within the stipulated period. It is 
reported by the Vice-Chairman, Hyderabad Urban Development Authority, Hyderabad that the 
applicant has paid an amount of Rs.2,72,152/- (Rupees two lakhs seventy two thousand one 
hundred and fifty two only) towards development charges. Hence, the draft variation is 
confirmed. 

2. The appended notification will be published in the next issue of the Andhra Pradesh 
Gazette. 

3. A copy of this order is available on the Internet and can be accessed at the address 
"httpJ/apls.gov.in/apgos". 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

S.R. RAO, 
Principal Secretary to Government. 

To 
The Commissioner of Printing. Hyderabad. 
The Vice-Chairman, Hyderabad Urban Development Authority, Hyderabad. 
Copy to: 
The Individual through the Vice-Chairman, Hyderabad Urban Development Authority, Hyderabad. 
The Special Officer and Competent Authority, Urban Land Ceiling, Hyderabad (in name cover) 
~ District Collector, Ranga Reddy District, Hyderabad. 

,:tbe P.S. to Principal Secretary to Government, MA&UD Department. 
The M.A. & U.D. (OP) Department. 
Sf/Sc. 

// Forwarded By Order II 

APPENDIX 
NOTIFICATION 

--'°~ Section Officer. 

r 
In exercise of the powers conferred by Sub - section (2) of section 12 of the Andhra 

Pradesh Urban Areas (Development) Act, 1975 (Act-I of 1975) the Government hereby makes 
the following variation to the Zonal Development Plan for Poppalguda Zone of Non-Municipal 
area, the same having been previously published in the Extraordinary issue of Andhra Pradesh 
Gazette No.323, Part-I, dated 10-08-2004 as required by sub-section (3) of the said section . 

... 2. 
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-- 2 --
VARIATION 

The site in Survey No.286 (Part) of Poppalguda Village, Rajendranagar Mandal, 
Ranga Reddy District to an extent of Acres 13-18 Guntas, the boundaries of which are given in 
the schedule below which is presently earmarked for partly Recreational and partly 
Conservation use zone and proposed 30 Meters wide road in the notified Zonal Development 
Plan for Poppalguda Zone of Non-Municipal area is designated as Residential use zone by 
deleting the proposed 30 Meters wide road passing through the site, subject to the following 
conditions; namely:-

1. the applicant shall obtain prior permission from Hyderabad Urban Development 
Authority before undertaking any development in the site under reference. 

2. the owners I applicants shall handover the areas affected under the notified roads to the 
local bodies at free of cost. 

3. the owners / applicants shall develop the roads free of cost as may be required by the 
local authority. 

4. that the title and Urban Land Ceiling / Agricultural land ceiling aspect shall be 
scrupulously examined by the concerned authorities i.e., Urban Development 
Authorities / Municipal Corporations I Municipalities before issue of building permission / 
development permission, and it must be ensured that the best financial interests of the 
Government are preserved. 

5. that the above change of land use is subject to the conditions that may be applicable 
under the Urban Land Ceiling Act, 1976 and A.P. Agriculture Ceiling Act. 

6. The owners I applicants are solely responsible for any misrepresentation with regard to 
ownership / title, Urban Land Ceiling Clearances etc. The owners / applicants shall be 
responsible for any damage claimed by any one on account of change of land use 
proposed. 

7. The change of land use shall not be used as the proof of any title of the land. 
8. The change of land use shall not be used as the sole reason for obtaining exemption 

from the provisions of Urban Land Ceiling Act, 1976. 
9. after demolition of the existing building clearances, if any required from Urban Land 

Ceiling Authorities should be obtained before approaching the Municipal Corporation of 
Hyderabad / Hyderabad Urban Development Authority for building permission. 

1 o. that the applicant shall leave 33 feet wide buffer zone towards defunct Nala side 
which is located on Southern side. 

Schedule of boundaries: 

North : Survey Nos.314 and 315 of Poppalguda Village Hillock area. 
South : Survey No.285 of Poppalguda Village, Waterbody area. 
East : Survey Nos.283 to 284 of Poppalguda Village vacant land. 
West Survey No.287 of Poppalguda Village vacant land and Survey No.288 of 

Poppalguda Village, water bodies area. 

S.R. RAO, 
Principal Secretary to Government. 

~ ­
G9.JJD-v ---

./ Section Officer. ·v-
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( C.No.41477/MAU/I1/2004) ~t('f,J M.A. & U.D. 01) Department. 
ABSTRACT • 

Hyderabad Urban Development Authority, Hyderabad - Change of Land Use 
in Survey No.286 (Part) of Poppalguda Village, Rajendranagar Mandal, Ranga 
Reddy District to an extent of Acres 13-18 Guntas from partly Recreational 
and partly Conservation use zone ~ to Residential use zone and deletion of 
proposed 30 Meters wide road - Draft Variation - Confirmed - Orders -
Issued. 

37S G.O.Ms.No. M.A., Dated / 0-09-2004. 

Read the following:-

1. From Vice-Chairman, Hyderabad Urban Development 
Authority, Letter No.11525/MP1/Plg/HUDA/2003, dated 
27.02.2004 and 17.06.2004 

2. Government Memo.No.41477/MAU/I1/2004-2 M.A., dated 
09.08.2004. 

3. From the Vice-Chairman, Hyderabad Urban Development 
Authority, Hyderabad, Letter No. 11525/MP1/Plg/HUDA/03, 
dated 07.09.2004. 

ORDER: 

The draft variation to the Zonal Development Plan for Poppalguda 

Zone of Non-Municipal area issued in Government Memo. second read above 

was published in the Extraordinary issue of Andhra Pradesh Gazette No.323, 

Part-I , dated 10.08.2004. No objections and suggestions have been received 

from the public within the stipulated period. It is reported by the Vice­

Chairman, Hyderabad Urban Development Authority, Hyderabad that the 

applicant has paid an amount of Rs.2,72,152/- (Rupees two lakhs seventy two 

thousand one hundred and fifty two only) towards development charges. 

Hence, the draft variation is confirmed. 

2. The appended notification will be published in the next issue of the 

Andhra Pradesh Gazette. 

3. A copy of this order is available on the Internet and can be accessed at 

. the address "http://apts.gov.in/apgos". 

~ 
{)\c1 I c."1, ¾'(/~ ;~ o8-<f 

The Commissioner of Printing. Hyderabad. 
The Vice-Chairman, Hyderabad Urban Development Authority, Hyderabad. 
Copy to: 
The Individual through the Vice-Chairman, Hyderabad Urban Development Authority, Hyderabad. 
The Special Officer and Competent Authority, Urban Land Ceiling, Hyderabad (in name cover) 
Jhe District Collector, Ranga Reddy District, Hyderabad. 
The P.S. to Principal Secretary to Government, MA&UD Department. 
The M.A. & U.D. (OP) Department. 
Sf/Sc. 

APPENDIX 
NOTIFICATION 

In exercise of the powers conferred by Sub - section (2) of section 12 

of the Andhra Pradesh Urban Areas (Development) Act, 1975 (Act-I of 1975) 

the Government hereby makes the following variation to the Zonal 

Development Plan for Poppalguda Zone of Non-Municipal area, the same 

having been previously published in the Extraordinary issue of Andhra 

Pradesh Gazette No.323, Part-I, dated 10-08-2004 as required by sub-section 

(3) of the said section. 
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-- 2 -
VARIATION 

The site in Survey No.286 (Part) of Poppalguda Village, 
Rajendranagar Mandal, Ranga Reddy District to an extent of Acres 13-18 
Guntas, the boundaries of which are given in the schedule below which is 
presently earmarked for partly Recreational and partly Conservation use zone 
and proposed 30 Meters wide road in the notified Zonal Development Plan for 
Poppalguda Zone of Non-Municipal area is designated as Residential use 
zone by deleting the proposed 30 Meters wide road passing through the site, 
subject to the following conditions; namely:-

1. the applicant shall obtain prior permission from Hyderabad Urban Development Authority before undertaking any development in the site under reference. 
2. the owners / applicants shall handover the areas affected under the notified roads to the local bodies at free of cost. 
3. the owners I applicants shall develop the roads free of cost as may be required by the local authority. 
4. that the title and Urban Land Ceiling / Agricultural land ceiling aspect shall be scrupulously examined by the concerned authorities i.e., Urban Development Authorities / Municipal Corporations I Municipalities before issue of building permission / development permission, and it must be ensured that the best financial interests of the Government are preserved. 
5. that the above change of land use is subject to the conditions that may be applicable under the Urban Land Ceiling Act, 1976 and A.P. Agriculture Ceiling Act. 
6. The owners I applicants are solely responsible for any misrepresentation with regard to ownership / title, Urban Land Ceiling Clearances etc. The owners I applicants shall be responsible for any damage claimed by any one on account of change of land use proposed. 

7. The change of land use shall not be used as the proof of any title of the land. 
8. The change of land use shall not be used as the sole reason for obtaining exemption from the provisions of Urban Land Ceiling Act, 1976. 
9. after demolition of the existing building clearances, if any required from Urban Land Ceiling Authorities should be obtained before approaching the Municipal Corporation of Hyderabad / Hyderabad Urban Development Authority for building permission. 
1 o. that the applicant shall leave 33 feet wide buffer zone towards defunct Nala side~ hich is located on Southern side. 
Schedule of boundaries: 

North : Survey Nos.314 and 315 of Poppalguda Village Hillock area. 
South : Survey No.285 of Poppalguda Village, Waterbody area. 
East : Survey Nos.283 to 284 of Poppalguda Village vacant land. 
West : Survey No.287 of Poppalguda Village vacan~ land and 

1tf\\~ survey No.288 ~:;/~•·water~¼,/) 

Stamp

FreeText
14



I '',tJngS'On File No. 00004:1.4 ~MAU/1/2004 
srinivas / Assi stant Section Officer 06/04/2004 02 : 03 : 55 PM 
itie.1 Note 

acts of the Case 
The site is presently covered by ZDP of Poppalaguda zone and 

pproached by an existing public road which is 40'-0" wide . The site under 
eference falls in peripheral area of HUA, it is neither Govt land nor surplus 
and and not enter in POB. It is not under acquisition of HUDA. The applicants 
ave title over the land to an extent of Ac 13-18 gts. 

The VC HUDA has recommended the change of land use subject to 
eaving 30.00 mtrs wide buffer zone along the boundary of t he water body and 
ala, and surrounded by residential plotted developments and vacant lands. 

The issue is regarding change of land use in Sy Nos 286 (p) of 
oppalaguda (v) of Poppalaguda (v) Rajendranagar (M) RR District to an extent 
f Ac 13-18 gts from partly recreational and partly conservation use to 
esidential use in the notifed Master plan/ ZDP for non-municipal area. 

Submitted for orders 

Rama Lingam / Section Offi cer 28/04/2004 11:47: 57 AM 
here is further representation received from the applicant on the issue in 
appal. Re-examine the proposal with the same and putup. 

Srin ivas / Assistant Section Officer 28/04/2004 03 : 44:52 PM 
Please see the above observations . 

In this regard it is submitted that, Sri G. Naveen has represented 
o the Govt raising certain points which may be perused in the CF. 

He has requested to consider 
1) Not toinsist 80 Mtr Green belt for the tank on the western side 

2) To avoid taking into alignment of 100 Ft wide proposed road 

3) to consider 30 Mtr green belt as mandatory open space 10% vide the 
rules. 

In this regard the file is submitted for further orders in the matter 

Rama Lingam / Sectio,:,. Officer 29/04/2004 02:06:28 PM 
A has submitted proposal for change of land use in Sy.No;.286(P), 

oppalaguda(V) Rajendranagar(M) from partly recreational use and partly 
onservation use zone to; Residential use zone to an extent of 
c.13.18gts.and recommended the proposal subject to; condition that leaving 30 
ts. wide buffer zone alo;ng the boundary of the waterbody and nala and 
urrounded by Residential plotted developments . and vacant lands. 

ow the individual has represented to the Govt . that if the co;nditions 
reposed by the HUDA are implemented he wi l l l oose 50% of land and further he 
ill loose for observing layout rules and only Ac.3 . oo will remain to him. 

d requested and requested to consider on ground reality as referred items 
-3 in his representation. 

it is submitted for orders since the HUDA have examined the 
the proposal may be processed accordingly as proposed by 

)The representation of the applicant may be referred to HUDA for its remarks 
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- L - LC~c- ~.) 4-..zz::),¼KJl/4¼) ~nd the proposal of HUDA may Lo. till the remarks on the representation I -ireceived. 

S Bala Kri shna/ Joint Director 01/11/2004 
~lease see the note of the section. 

[n this case HUDA has recommended the proposal subject to certain conditions. 'J..'.) ~eanwhile the applicant has requested the Government to consider the change ~f land use by deleting the said conditions. 

~herefore before processing the proposal the representation of the applicant L ~ay be sent to HUDA to examine the same and inform whether the request made by ~he applicant deserves any consideration or not so that further could be taken accordingly. 

Submitted for orders. 

~ V Bhide / Officer on Special Duty 01/05/2004 12:58:32 AM "'• lb Note of JD may be approved 

S . R.Rao / Princi pal Secretary 01/05 / 2004 02:16 : 22 PM ll\.pproved 

V Srin i vas / Assistant Section Officer 06/05/2004 05:22:54 PM , W rt the above orders a draft letter to VC, HUDA is put up for approval / 

~ Rama Lingam / Section Officer 07/05/2004 11:58:00 AM May be approved. 

S Bala Krishna / Jo i nt Di rector 07 / 05 / 2004 06:22:05 PM 
Sd/ -

~ v Bhide / Officer on Special Duty 10 / 05 / 2004 12 : 37:28 AM Draft approved 

v Srinivas / Assistant Section Officer 25 / 06/2004 02:36 : 22 PM (Issued e-Letter No 41477/MAU/I04 MA dated 10-5-2004) (From the VC, HUDA Letter No 11525/MPl/H/Plg/03, dated 17-6-2004 

Please see the references in the CF and earlier notes. '.J:1._ 
In the further report of VC, HUDA letter dt. 17-6-2004, has •z: reported that, the representation of the applicant dt 23-4-2004 has been exami ned and the following remarks are submitted: 

1) The applicant once again represented while enclosing a plan showing the ~oundaries of Sy No 286 (Pl which is to an extent of Ac 13-18 gts duly ~ t t e sted by the Deputy Collector & MRO, Rajendranagar, RR District Basing on ,~he boundary plan the site has been inspected, it is observed on the ground ,~hat the existing tank on western side is 100 feet (30 Mt) away from the poundary. Hence the Green Belt of 30 Mtrs around the Tank is not affecte in he sit e under reference. 

~) On t he South eastern side a Nala is existing on ground, which is a defunct ~ala, f or this and as per policy a (10 Mtrs) buffer strip is insisted abutting o the s ite under reference. 

Stamp

FreeText
16



t-,~ -3 c[.~::'.S.~~U-:::-;--~-::r--:egard to proposed (30 Mtrs) road as per the notified ZDP for , palaguda zone. This ZDP road alignment is not feasible as there are hu~e iilocks and boulders existing. In the draft Revised Master Plan 2020, this oad is deleted and realigned, which is away from the site under reference on 'ts Northern side which is feasible as per ground position and also this road ·s part of the alignement shown as 60 mtrs wide proposed road which is in ontinuation from the CDA Master Plan and also this forms part of the Express igh Way taken up by HUDA and also this is demarcated on ground for ·mplementation. Hence the notified ZDP road which is affected in the site nder reference may be deleted and convert into residential use. This is to extent of 13,006.00 s q meters. 

In view of the above the VC, HUDA has requested the Government to conditions as mentioned in the letter dated27-2-2004 which holds 

l( In view of the above the file is submitted for further orders on the .,.-,--- roposal of VC, HUDA. 

Rama Lingam / Section Officer 25/06/2004 06:02:36 PM utup detailed note original issue and subsequent events took place. 

Srinivas / Assistant Section Officer 29/06/2004 03:18:52 PM The issue is regarding change of land use in Sy Nos 286 (p) of oppalaguda (v) of Poppalaguda (v) Rajendranagar (M) RR District to an extent f Ac 13-18 gts from partly recreational and partly conservation use to esidential use in the notifed Master plan/ ZDP for non-municipal area 
The VC, HUDA has submitted proposal for change of land use in y.No; . 286(P), Poppalaguda(V) Rajendranagar(M) from partly recreational use nd partly conservation use zone to; Residential use zone to an extent of c.13.18gts.and recommended the proposal subject to condition that leaving 30 ts. wide buffer zone along the boundary of the waterbody and nala and urrounded by Residential plotted developments and vacant lands. 

Now the individual has represented to the Govt. that if the onditions proposed by the HUDA are implemented he will loose 50% of land and urther he will a l so loose the land in order to follow the layout rules and nly Ac.3 .oo will remain to him and requested to consider on ground reality s referred items 1-3 in his representation. 

In this regard the report of VC, HUDA has been obtained. 
Now the VC, HUDA has reported that, the representation of the dt 23-4-2004 has been examined and the following remarks are 

1) The applicant once again represented while enclosing a plan showing the oundaries of Sy No 286 (P) which is to an extent of Ac 13-18 gts duly ttested by the Deputy Collector & MRO, Rajendranagar, RR District . Basing on he boundary plan the site has been inspected, it is observed on the ground hat the existing tank on western side is 100 feet (30 Mt) away from the boundary. Hence the Green Belt of 30 Mtrs around the Tank is not affecte in he site under reference. 

) On the South eastern side a Nala is existing on ground, which is a defunct ala, for this and as per policy a (10 Mtrs) buffer strip is insisted abutting o the site under reference. 

) With regard to proposed (30 Mtrs) road as per the notified ZDP for uppalaguda zone. This ZDP road alignment is not feasible as there are huge illocks and boulders existing. In the draft Revised Master Plan 2020, this oad is deleted and realigned, which is away from the site under reference on ·ts Northern side which is feasible as per ground position and also this road · s part of the alignement shown as 60 mtrs wide proposed road which is in 
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ontinuation from the CDA Master Plan and also this forms part of the Express 
igh Way taken up by HUDA and also this is demarcated on ground for 

'mplementation. Hence t he notified ZDP road which is affected in the site 

der reference may be deleted and convert into residential use . This is to 
extent of 13,006.00 sq meters. 

In view of the above the VC, HUDA has requested the Government to~ 
conditions as mentioned in the letter dated27-2-2004 which holds 

In view of the above the file is submitted for further orders on the">-,2 
roposal of VC, HUDA. 

/ Section Officer 30 / 06/2004 11:51 :31 AM 

orders on the proposal. 

Krishna/ Joint Director 01/07/2004 10 : 49 : 12 AM 
see the note of the section. 

he proposal is for change of land use from partly recreational and partly 

onservation use to Residential use in Poppalaguda (v), RR Dist., to an extent 
f Ac.13-18 guntas. 

s per the report of V.C.HUDA the above site is covered by ZDP of Poppalaguda 

one ( sanctioned in G. O.Ms.No.479 M.A.Dt.3/3/1989) and approached by 
xisting 40 feet wide public road and surrounded by residential plotted 
evelopments and vacant lands . 

. C. has recommended the proposal subject to maintaining a 33 feet buffer 

trip along a defunct nala which is on the eastern side of the site under 
eference. 

has recommended to delete a proposed 100 feet road which is 
pass through the above site stating that this proposed road is 
as there are huge hillocks and boulders existing in its alignment 
a new alignment which will not affect the site under reference. 

above, if agreed the file may be circulated to Members of 
Use Committee for consideration of the proposal as recommended 

ubmitted for orders. 

v Bhide / Officer on Special Duty 05/ 07/2004 06:27:35 PM 

ote of JD may be approved 

.R.Rao / Principal Secretary 06/07/2004 09:13 : 40 AM 

ile may be circulated to Members of Change of Land Use Committee 

Officer on Special Dut y 
as per above orders. 

NDUSTRIE/ 

07/07/2004 02:39:13 PM 

~~,.-----
~ EC...Ti ot0 of'.fci'.L~L 
}-.-

~J, 
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. (YJ) r b-g) 1/l Discussed with OSD . Please see the observations of Commissioner 
AC/\ 6 Industries. In this regard it is submitted that 

l 
j 
I 
I 
J 

S'o • 
~ 

i 
! 

1 
• I 

{l v, 
1) as per the remarks furnished by V.C.HUDA the site proposed for change of land use is 100 feet away from the tank which is located on the western side of the above site 

2) as per the plans furnished by V.C.HUDA and the pla~s certified by Dy.Collector and MRO , Rajendra Nagar, RR dist., the defunct nala is located away from the tank and not connected to it. Further this defunct nala is not being disturbed. However as a precautionary measure HUDA has suggested a condition that a 33 fe.et wide green belt has to be provided towards this defunct nala side. 
3) Regarding the conversion of lands which are falling in FTL / tanks bed lands / lands on the periphery of tanks it is submitted that as a policy Government is not considering change of land use when any land is falling in FTL or a tank bed land. However while considering the change of land of the periphery lands which are not falling in FTL / tank bed lands a special condition is being insisted as a precautionary measure that a minimum 100 feet green belt has to be provided on the tank side . 

With the above, if agreed the file may be re-circulated to commissioner 
of Industries / Special Chief Secretary (Revenue ) for consideration of the 
proposal. 
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~c_~-}; .A:1iltf&1J 

-- 6 --

The proposal in this file is regarding Change of Land Use ' ~ 
from partly Recreational and partly Conservation use zone to 
Residential use in Survey No.286 (Part) of Poppalguda Village, 
Rajendranagar Mandal, Ranga Reddy District to an extent of..,1,3.,000-:061(t3, ·-18 f1f 
Sq, ,are Meters:--

ln this case, the Chairman along with other two Members of 
the Change of Land Use Committee have recommended the proposal. 
The recommendations of the Change of Land Use Committee may be 
perused at paras 1-50 on pages 1-5 ante. 

In view of the above, the file may be circulated to M (M A) for 9-
approval. 

~ ~\~~ 

.. 

Q_t111), 

~\5"\ 

f 1"o/<»'Y ~, 

.On(JO.P ~ 1 
~o}>r l 0'4' 

/IP-1· 
~ 

·1~~~1( 

~\Jo4 

. 3t>Y>r ' . .· - 47J~ 
U,J~ -----, 

ci 
:::, 

dllS 

Prl Secretary to Govt 
MA & D • pt 

Date . ... .1f 
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.->J> Please see the note from para 1 on prepage-1;, >'--' 
;;- The proposal in this is regarding Change of Land Use in Survey / No.286 (Part) of Poppal~~f' _'fill~gEl, Rajendranagar Mandal, Ranga Reddy District to an extent of ~6 ~ers-from partly Recreational and 

partly Conservation use zone to Residential use zone. 

S't: Orders in circulation have been obtained for approval of the ..,,,_,,,. proposal on prepage. 

yt- Submitted that in this case, before issue of final orders, the draft --variation pertain to the site under reference as furnished by the Vice­Chairman, Hyderabad Urban Development Authority may have to be published in the Extraordinary issue of Andhra Pradesh Gazette calling for objections or suggestions as required under the rules. 

y~· Subject to orders, a draft Memo. is put up below for approval. 

__,--- ~I 'It ----S 5>1'& r 7/ ~"I l'JJ ~'\ C ~'-"'.:') 
c___l<") t>f/r) ~ j 

(Issued as Memo.No.41477/ MAU/ 11 / 2004-2 M.A., dated 09.0~t]g-4 (From the Commnr of Printing, A.P. Gazette No.323, dated 10.08.2004) (From the VC, HUDA., Lr.No. 11525/MP1/Plg/HUDA/03, dated 07.09.2004) 
- oOo --

'-:, ~ Please see the Draft Variations issued in Memo. dated / 09.08.2004 and published in the Andhra Pradesh Extraordinary Gazette No.323, dated 10.08.2004 for calling objections and suggestions from public. No objections and suggestions have been received by the Government during the stipulated period. The VC, HUDA has informed that the applicant has paid an amount of Rs.2,72,1520/- towards development charges. Hence, the draft variations issued in Memo. dated 09.08.2004 may have to be confirmed. 
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M.A. & U.D. (1,) Department. 

Memo.No.41477/MAU/I1 /2004-2M.A., Dated -:<"\. .08.2004. 

Sub: Hyderabad Urban Development Authority, Hyderabad -
Change of Land Use in Survey No.286 (Part) of Poppalguda 
Village, Rajendranagar Mandal, Ranga Reddy District to an 
extent of Acres 13-18 Guntas from partly Recreational and 
partly Conservation use zone and to Residential use zone 
and deletion of proposed 30 Meters wide road - Draft 
Variation - Notification - Issued. 

Ref: From Vice-Chairman, Hyderabad Urban Development 
Authority, Letter No.11525/MP1/Plg/HUDA/2003, dated 
27.02.2004 and 17.06.2004. 

- oOo --

The appended notification will be published in the Extraordinary 

issue of Andhra Pradesh Gazette, dated \o .08.2004. 

2. Specific approval of the Principal Secretary to Government, 

Municipal Administration and Urban Development has been obtained for 

publication of notification 

Gazette. 

in the Extraordinary issue of Andhra Pradesh 

\~\~()~:. C' ~ )\,\ 
4.x6. (l l\; . s, 

wY°' \I:'- . 

-st(!'_)7r'7 
' The Commissioner of Printing, Hyderabad. 
X he Vice-Chairman, Hyderabad Urban Development Authority, Hyderabad. 
Copy to: 

Xhe individual through the Vice-Chairman, Hyderabad Urban Development Authority, Hyderabad. 
; f};3 Special Officer and Competent Authority, Urban Land Ceiling, Hyderabad. (in name cover) 

,)=he District Collector, Ranga Reddy District, Hyderabad. 
. APPENDIX 

NOTIFICATION 

The following draft variation to the land use envisaged in the Zonal 

Development Plan for Poppalguda Zone of Non-Municipal area which is 

proposed in exercise of the powers conferred by sub-section (2) of section 12 

of Andhra Pradesh Urban Area (Development) Act, 1975 (Act-I of 1975) read 

with rule 13-A of Urban Development Area (Hyderabad) Rules, 1977 is hereby 

published as required by sub-section (3) of the said section. 

Notice is hereby given that the draft will be taken into consideration 

after expiry of fifteen days from the date of publication of the notification in the 

Andhra Pradesh Gazette and that any objections or suggestions which may 

be received from any person with respect thereto before expiry of said period 

will be considered by the Government of Andhra Pradesh. Objections or 

suggestions should be addressed to the Principal Secretary to Government, 

Municipal Administration and Urban Development Department, Secretariat, 

Andhra Pradesh, Hyderabad - 500 022. 

. .. 2. 
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•• 2 --

DRAF r VARIATION 

The site in Survey t lo .286 (Part) of Poppalguda Village, 

Rajendranagar Manda I, Rang a R ddy District to an extent of Acres 13-18 

Gunyas, the boundaries of which Jre given in the sc~edule below which is 

presently earmarked for partly Rec eational and partly Conservation use zone 

and proposed 30 Meters wide road in the notified Zonal Development Plan for 

Poppalguda Zone of Non-Municip:,I area is now proposed to be designated 

as Residential use ZQfle by dele ing the proposed 30 Meters wide road 
\,)~ _,.\ !_ ~,-._¾::,_,~1,.., \o;:_ ~te ' 

~ bJect m the following conditions; namely:-

1. the applicant shall pay d w elopment charges to Hyderabad Urban 
· Development Authority as per I ules in force, before issue of final orders. 

2. the applicant shall pay ba'ance processing fee to Hyderabad Urban 
Development Authority before ssue of final orders. 

3. that the development charges are not paid within thirty days, the orders of 
change of land use will be witt-.Jrawn without any further notice. 

4. the applicant shall obtain prior permission from Hyderabad Urban 
Development Authority before undertaking any development in the site under 
reference. 

5. the owners / applicants shall l1andover the areas affected under the notified 
roads to the local bodies at fre : of cost. 

6. the owners I applicants shaii develop the roads free of cost as may be 
required by the local authority. 

7. that the title and Urban Land Ceiling/ Agricultural land ceiling aspect shall be 
scrupulously examined by the : oncerned authorities i.e., Urban Development 
Authorities / Municipal Corpo1 1tions / Municipalities before issue of building 
permission / development per nission, and it must be ensured that the best 
financial interests of the Gove1 1ment are preserved. 

8. that the above change of land use is subject to the conditions that may be 
applicable under the Urban ,.and Ceiling Act, 1976 and A.P. Agriculture 
Ceiling Act. 

9. The owners/ applicants are s lely responsible for any misrepresentation with 
regard to ownership / title, Url m Land Ceiling Clearances etc. The owners / 
applicants shall be responsil le for any damage claimed by any one on 
account of change of land use ,Jroposed. 

1 o. The change of land use shall r '.lt be used as the proof of any title of the land. 

11 . The change of land use shal' not be used as the sole reason for obtaining 
exemption from the provisions of Urban Land Ceiling Act, 1976. 

12. after demolition of the exist. ,g building clearances, if any required from 
Urban Land Ceiling Authoritit ; should be obtained before approaching the 
Municipal Corporation of H derabad / Hyderabad Urban Development 
Authority for building permissic 1 . 

13. that the applicant shall I_ ave 33 feet wide buffer zone towards1defAl"\ct-l'\GIL~;J~ 
which is locateddn Southern s, !e. ,v 

Schedule of boundaries: 

NQr!b. : Survey Nos.314 a>1d 315 of Poppalguda Village Hillock area. 

~ : Survey No.285 of Joppalguda Village, Waterbody area. 

~ Survey Nos.283 tc 284 of Poppalguda Village vacant land. 

West Survey No.287 ( f Poppalguda Village vacant land and 

\t~~:Ney No:•• o~ 'f!H;p;'°•· 
l~\ I 
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GOVERNMENT OF ANDHRA PRADESH 
MUNICIPAL ADMINISTRATION AND URB/\N DEVELOPMENT DEPARTMENT 

Memo.No.41477 / MAU/ I,/ 2004 - 2 M.A., Dated 09.08.2004. 

Sub: Hyderabad Urban Development Aulhorily, Hyderabad - Change of Land Use in 
Survey No.286 (Part) of Poppalguda Village, Rajendranagar Manda!, Ranga 
Reddy District to an exlent of Acres 13-18 Guntas from partly Recreational and 
partly Conservation use zone and lo Hesidential use zone and deletion of 
proposed 30 Meters wide road - Draft Varia tion - Notification - Issued. 

Ref: From Vice-Chairman, Hyderabad Urban Development Authority, Letter 
No.11525/MP1/Plg/HUDA/2003, dated 27 02.2004 and 17.06.2004. 

- oOo --

The appended notification will be published in lhe E:xtraordinary issue of Andhra 
Pradesh Gazette, dated 10.08.2004. 

2. Specific approval of lhe Principal Secretary to Government, Municipal Administration 
and Urban Development has been obtained for publication of notification in the Extraordinary 
issue of Andhra Pradesh Gazette. 

S.R. RAO, 
Principal Secretary lo Government. 

To 
The Commissioner of Printing, Hyderabad. 
The Vice-Chairman, Hyderabad Urban Development Authority, Hyderabad. 
Copy to: 
The individual through the Vice-Chairman, Hyderabad Urban Development Authority, Hyderabad. 
The Special Officer and Competent Aulhorily, Urban Land Ceiling, Hyderabad. (in name cover) 
The District Collector, Ranga Reddy District, Hyderabad. 
\(_ // Forwarded By Order II 

APPENDIX 
NOTIFICATION 

Section Officer. 

The following draft variation lo the land use envisaged in lhe Zonal Development Plan 
for Poppalguda Zone of Non-Municipal area which is proposed in exercise of the powers 
conferred by sub-section (2) of section 12 of Andhra Pradesh Urban Area (Development) Act, 
1975 (Act-I of 1975) read with rule 13-A of Urban Development Area (Hyderabad) Rules, 1977 
is hereby published as required by sub-section (3) of lhe said section. 

Notice is hereby given that the draft will be taken into consideration after expiry or 
fifteen days from the dale of publication of the notification in the Andhra Pradesh Gazette and 
that any objections v, suggestions which may be r,,ceived from any person wilh respect thereto 
before expiry of said period will be considered by the Government of Andhra Pradesh. 
Objections or suggestions should be addressed lo the Principal Secretary lo Government, 
Municipal Administration and Urban Development Department, Secretariat, Andhra Pradesh, 
Hyderabad - 500 022. 

DRAFT VARIATION 

The site in Survey No.286 (Parl} of Poppalguda Village, Rajendranagar Manda! , 
Ranga Reddy District lo an extent of Acres 13-18 Gunlas, the boundaries of which are given in 
the schedule below which is presently earmarked for partly Recreational and partly 
Conservation use zone and proposed 30 Meters wide road in the notified Zonal Development 
Plan for Poppalguda Zone of Non-Municipal area is now proposed to be designated as 
Residential use zone by deleting the proposed 30 Meters wide road passing through the site. 
subject to the following conditions; namely:-

1. the applicant shall pay development charges to Hyderabad Urban Development 
Authority as per rules in force, before issue of final orders. 

2. the applicant shall pay balance processing fee to Hyderabad Urban Development 
Authority before issue of final orders. 

3. that the development charges are not paid within thirty days, the orders of change of 
land use will be withdrawn without any further notice. 

. .. 2. 
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4. the applicant shall obtain prior permission from Hyderabad Urban Development 

Authority before undertaking any development in the site under reference. 

5. the owners/ c:1pplicants shall handover the weas affected under the notified roads to the 

local bodies al free of cost. 

6. the owners / applicants shall develop the roads free of cost as may be required by the 

local authority. 

7. that the title and Urban Land Ceiling / Agricultural land ceiling aspect shall be 

scrupulously examined by the concerned authorities i.e., Urban Development 

Authorities / Municipal Corporations / Municipalities before issue of building permission / 

development permission, and it must be ensured that the best financial interests of the 

Government are preserved. 

8. that the above change of land use is subject to the conditions that may be applicable 

under the Urban Land Ceiling Act, 1976 and A.P. Agriculture Ceiling Act. 

9. The owners / applicants are solely responsible for any misrepresentation with regard to 

ownership / title, Urban Land Ceiling Clearances etc. The owners / applicants shall be 

responsible for any damage claimed by any one on account of change of land use 

proposed. 

10. The change of land use shall not be used as the proof of any title of the land. 

11 . The change of land use shall not be used as the sole reasori for obtaining exemption 

from the provisions of Urban Land Ceiling Act, 1976. 

12. after demolition of the existing building clt!arances, if any required from Urban Land 

Ceiling Authorities should be obtained before approaching tt1e Municipal Corporation of 

Hyderabad / Hyderabad Urban Developmenl Authority for building permission. 

13. that the applicant shall leave 33 feet wide buffer zone towards defunct Nala side 

which is located on Southern side. 

Schedule of boundaries: 

North : Survey Nos.314 and 315 of Poppalguda Village Hillock area. 

South : Survey No.285 of Poppalguda Village, Waterbody area. 

East Survey Nos.283 to 284 of Poppalguda Village vacant land. 

West Survey No.287 of Poppalguda Village vacant land and Survey No.288 of 

Poppalguda Village, water bodies area. 

S.R. RAO, 
Principal Secretary to Government. 

I _. I 

Section Officer 
( 

.\v 
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Lubna Sarwath ةورثىنبل �బ� సర�� ल�ुना सव�त <sarwath.lubna@gmail.com>

Joint Committee Inspection of Mamasani Kunta Puppulguda RR dist- Order by
NGT chennai

Lubna Sarwath <sarwath.lubna@gmail.com> Sun, May 16, 2021 at 9:19 PM
To: iro.hyderabad-mefcc@gov.in, ro.moefccc@gov.in

---------- Forwarded message ---------
From: Lubna Sarwath <sarwath.lubna@gmail.com>
Date: Sun, May 16, 2021 at 9:15 PM
Subject: Joint Committee Inspection of Mamasani Kunta Puppulguda RR dist- Order by NGT chennai
To: <iro.hyderabad-inefcc@gov.in>, collec tor <collector.rangareddy@gmail.com>, ee lakesdivisionhmda
<ee_lakesdivisionhmda@yahoo.com>, HMDA COM NeerabhKumar <mc@hmda.gov.in>, Bppa ME Mr.
Khajuria <me@hmda.gov.in>, <roefcccl@gmail.com>
Cc: Socialist Party (India) <socialist-party-india@googlegroups.com>, Cc: <press-friends@googlegroups.com>,
HUM HYDERABADI <hum-hyderabadi@googlegroups.com>, soulhyderabad <soulhyderabad@googlegroups.
com>, <napmap@googlegroups.com>

Hyderabad 16 may 2021

To
SHRI HEMANTH KUMAR, IFS

(Addl. Charge)
Deputy Director General of forests (C),
Ministry of Env., Forest and Climate Change,
Integrated Regional Office, Hyderabad
3′ Floor, Room No. 309, Aranya Bhawari, Opp. RBI,

Hyderabad, Telangana

Sub:  Restoration of Mamasani kunta, OA 39/2020 in NGT chennai - Order of 17
march 2021 - Next hearing 7 une 2021

Ref:  'Joint Committee to conduct a physical survey of the properties of the 9 th
respondent and the water body...'

'Joint Committee comprising of District Collector, Rangareddy, a senior official
from Ministry of Environment Forests, and Climate Change (MoEF&CC) , Regional
Office, Chennai, Senior Officer from
Lake Protection Commission' has been directed by NGT Chennai as per order dated
17 march 2021 'to conduct a physical survey of the properties of the 9 th
respondent and the water body...'

Please let us know the earliest date of joint inspection with sufficient advance
intimation.

best
dr lubna sarwath
petitioner in OA 39/2020 at NGT chennai
for restoration of Mamasani kunta, puppulguda village, RR district. telangana

Encl. NGT order of 17 march 2021

--
Dr Lubna Sarwath, PhD(Indonesia), i-WIL(IIM-B)
Telangana State General Secretary & Spokes Person, Socialist Party (India) http://spi.org.in/states/
telangana/

Gmail - Joint Committee Inspection of Mamasani Kunta... https://mail.google.com/mail/u/0?ik=5c20aefe18&view...

1 of 2 16/05/21, 9:23 pm
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Editorial Team, IJOES,UK http://www.emeraldgrouppublishing.com/h.htm

ex-Convenor, Save Our Urban Lakes(SOUL), Hyderabad
former Visiting Lecturer, Trisakti University, Jakarta, Indonesia
Contested candidate for Asifnagar Corporator, GHMC December 2020
Contested candidate for Karwan MLA, Telangana Assembly December 2018
Contested candidate for Hyderabad MP, Parliament of India April 2014
m:9963002403; e:sarwath.lubna@gmail.com; t:@LubnaSarwath  f:LubnaSarwath in:LubnaSarwath

'UNITE BEHIND SCIENCE. MAKE THE BEST AVAILABLE SCIENCE AT THE HEART OF POLITICS AND
DEMOCRACY' - GRETA THUNBERG, 16 YR OLD SWEDISH CLIMATE ACTIVIST GETS EMOTIONAL AT
EUROPEAN PARLIAMENT ON 16 APRIL 2019.

Art 51A (g) in Part IVA: Fundamental Duties of the Indian Constitution: (51A) It shall be the
duty of every citizen of India—(g) to protect and improve the natural environment including
forests, lakes, rivers and wildlife, and to have compassion for living creatures.

17mar2021 mamasani kunta 39 of 2020 ngt chennai.pdf
582K

Gmail - Joint Committee Inspection of Mamasani Kunta... https://mail.google.com/mail/u/0?ik=5c20aefe18&view...
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E-file No. EP(A)/NGT(SZ)/076/IRO

 

To  

Dr. Lubna Sarwath, 

(Applicant in OA.39 of 2020

12-2-389/A/72/A, Mahaveer Yadav Nagar, 

Karwan Sahu, Hyderabad

(email: sarwath.lubna@gmail.com

 

Sub.:  Representation received 
OA.39 of 2020, in the matter of
Hon’ble NGT(SZ), Chennai

Ref.:  Hon’ble NGT(SZ), Chennai order dated 17.03.2021
 

Sir/Madam,  

Your kind attention is invited to subject and references cited above

convey that as directed by competent authority, a meeting

discuss the issues pertaining to the 

said matter at Integrated Regional Office, MoEF&CC, 

on 29.06.2021 (Tuesday), 12.00PM

2. Therefore, you are requested to make 

on the scheduled date and time for further action in this matter. 

This issue with the approval of Regional officer/DDGF(C), IRO, Hyderabad. 

 

 

पयाŊवरण
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
एकीकृत 

Aranya Bhavan, 3rd floor, Saifabad 

A)/NGT(SZ)/076/IRO-HYD/2021    

Applicant in OA.39 of 2020), 

389/A/72/A, Mahaveer Yadav Nagar,  

Karwan Sahu, Hyderabad-500006 

sarwath.lubna@gmail.com) 

Representation received by mail dated 14.06.2021 from Dr. Lubna Sarwath in 
in the matter of Dr. Lubna Sarwath vs State of Telangana and Ors, 

NGT(SZ), Chennai-regarding. 
Hon’ble NGT(SZ), Chennai order dated 17.03.2021 

Your kind attention is invited to subject and references cited above

s directed by competent authority, a meeting has been 

issues pertaining to the representations received by Dr. Lubna Sarwath on 

at Integrated Regional Office, MoEF&CC, 3rd Floor, Aranya Bhawan, Saifabad 

on 29.06.2021 (Tuesday), 12.00PM.  

Therefore, you are requested to make it convenient to attend the said meeting 

time for further action in this matter.   

This issue with the approval of Regional officer/DDGF(C), IRO, Hyderabad. 

Yours sincerely

Dr. E. Arockia Lenin

(arockia.lenin@gov.in)

भारत सरकार 
GOVERNMENT OF INDIA 

पयाŊवरण, वन और जलवायु पįरवतŊन मंũालय 
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE

 Ɨेũीय कायाŊलय/INTEGRATED REGIONAL OFFICE
Aranya Bhavan, 3rd floor, Saifabad, Hyderabad-500004, Telangana.

E-mail: irohyd.moefcc@gmail.com 

 26.06.2021 

from Dr. Lubna Sarwath in 
Dr. Lubna Sarwath vs State of Telangana and Ors, 

Your kind attention is invited to subject and references cited above and to 

has been scheduled to 

representations received by Dr. Lubna Sarwath on 

Floor, Aranya Bhawan, Saifabad 

convenient to attend the said meeting 

This issue with the approval of Regional officer/DDGF(C), IRO, Hyderabad.  

 

Yours sincerely 

Sd/- 

Dr. E. Arockia Lenin 
Scientist ‘C’ 

(arockia.lenin@gov.in) 

MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE 
INTEGRATED REGIONAL OFFICE 

500004, Telangana. 

By speed post/E-mail 
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Copy to, 

1. Shri. Srikanth Badgia, Director, Phonenix Spaces Pvt Ltd, Plot No. 1335, Road No. 

45, Jubilee Hills, Hyderabad – 500033, (email.badgia@phonixinida.net) 

 

Copy for information to,  

1. District Collector, Ranga Reddy District, Lakdikapul, (collector_rr@telangana. 

gov.in) 

2. Shri.J.  Krishna Rao, Executive Engineer,  Member, Lake Protection Committee, 

Hyderabad Metropolitan Development Authority, (email: ee.lakesdivisionhmda 

@gmail.com) 

3. Shri. S. Balakrishna, Director Planning-I, Hyderabad Metropolitan Development 

Authority (email: dir1plg@hmda.gov.in) 
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Hyderabad  29 june 2021

To

The Regional officer/DDGF(C), 
Member-Joint Committee in OA 39/2020, SZ NGT Chennai,
INTEGRATED REGIONAL OFFICE
Aranya Bhavan, 3rd floor, Saifabad
Hyderabad-500004,Telangana.
E-mail: irohyd.moefcc@gmail.com

Sub:  OA 39/2020 at NGT SZ Chennai – next scheduled hearing on 12 july 2021 
– 
Ref:  1) E-file No. EP(A)/NGT(SZ)/076/IROA)/NGT(SZ)/076/IRO-HYD/2021
dt. 26.06.2021
2) ‘FURTHER REPORT SUBMITTED BY THE JOINT INSPECTION COMMITTEE
IN OA NO. 39 OF 2020 (SZ)’ undated; received thru email dated 18 June 2021 
from lawsbi@gmail.com

In reply to the ‘FURTHER REPORT SUBMITTED BY THE JOINT INSPECTION 
COMMITTEE IN OA NO. 39 OF 2020 (SZ)’, dated NIL, received by email dated 18
june 2021 from lawsbi@gmail.com , following are the additional submissions I 
would like to present apart from the documents emailed to you on 14 june 
2021, that is referred in your letter of 26.06.2021.

Submissions are grouped as following:
A1. OPENING STATEMENTS:
A. LOCATION OF CULVERT AS IDENTIFIED BY TSIIC, R9, MRO, officials;
B. LOCATION OF MAMASANI KUNTA AS PER GO MS 375 DATED 15 SEP 2004;
C. EXTRACTS FROM SURVEY OF INDIA PHYSICAL MAPS;
D.  EXTRACTS FROM SURVEY OF INDIA DIGITAL MAPS;
E.  EXTRACTS FROM SATELLITE IMAGERIES OF GOOGLE EARTH 
CHRONOLOGICALLY PLACED FROM 2003 TILL 2021;
F. SITE PICTURES FROM JOINT INSPECTION OF 1 JUNE 2021;

A1.   OPENING STATEMENTS:  

1-  At the outset, I reject the Joint Committee report as the Joint Committee 
constitution itself was questioned by me during the first hearing in 2020 at 
NGT Chennai.  It is a peculiar situation where complainant is told  that she will 
receive justice from those whose acts of commissions and omissions she has 
challenged before the Tribunal, after repeated representations to responents 
to resolve the grievance of restoration of Mamasani kunta and its hydrology, 
at puppulguda village, gandipet mandal, RR district, telangana.  The 
apprehension expressed by Applicant is corroborated by the fact that JC is not
trying to identify the structure and FTL boundary of the lake and action plan 
to restore it but is repeating itself in report after report that R9 is constructing
in survey no. 286 and mamasani kunta is in survey no. 288.   It is endorsing the 
act of diversion of the  6.35M width inflow channel that was flowing into the 

mailto:lawsbi@gmail.com
mailto:lawsbi@gmail.com
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R9 site south of road.   There is no independency of the Committee and no 
inclusion of stakeholders such as NGRI, Survey of India, NRSC, who are the 
technical power houses on terrain domain.

2-  I submit that in light of the NGT orders and Joint Committee Reports it is 
necessary to note and be clear that the culvert is outside the R9 erected 
boundary to the north of the service road and it continues inside the R9 
erected boundary to the south of road to Nemali nagar.  

Hence, merely stating repeatedly by the Joint Committee (two of which are 
also the respondents) that ‘culvert is observed adjacent to the property being 
developed by 9th respondent’ is a glaring suppression of facts in utter 
disregard to the Tribunal.  

‘It is humbly submitted that there is a culvert adjacent to the property being 
developed by the 9 Respondent in Sy. No 286 of Poppalaguda village and as per 
the directions given by the TSIIC, the 9 Respondent has carried out works for 
restoration of  culvert and laid down the pipelines and constructed (10) precast 
catch basin chambers for free flow of water from culvert to nearby Nala known 
as Bulkapur Nala.’

Below we represent through pictures for clarity of the Tribunal and the IRO, 
MoEF ,the geo position and ground position of the culvert mouth north and 
south of the Nemali nagar road.

Picture 1: North opening of culvert that is adjacent to R9 site and south 
opening of culvert that opens into R9 site
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Picture 2:  South opening of culvert that opens into R9 site enclosed with 
sheets that were dented by MRO officials using JCB in October 2019 further to
our representations

Picture 3: Culvert opening shot from inside the R9 site behind the sheets.  
Officials and R9 had travelled us along the inflow channel till the balkapur 
channel inside the R9 site.
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Hence, the mention only of the culvert opening to the north of the road 
adjacent to the R9 site and suppressing of the southern opening of the culvert 
inside the R9 site is perjury which should be avoided by the officials.
Please also see the counter filed by the TSIIC regarding extent of the site area 
of R9 for which EC has been granted and permissions given.

A. LOCATION OF CULVERT AS IDENTIFIED BY TSIIC, R9, MRO, officials:

Picture 4: ABOVE PICTURE DOCUMENTATION RECD FROM TSIIC 15NOV2019 
WITH NARRATION OF TWO PICS ON RIGHT SIDE TAKEN FROM INSIDE R9 SITE 
SOUTH OF SERVICE ROAD, AND TWO PICS OF LEFT SIDE BEING CULVERT 
BEING EXCAVATED NORTH OF SERVICE ROAD
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Picture 5:   6.35M WIDE CULVERT INFLOW CHANNEL BEING EXCAVATED AND 
MEASURED BY RESPONDENTS INSIDE R9 SITE – PIC DATED 7 JAN 2020

TABLE 1: DIMENSIONS OF CULVERT AS MEASURED BY ENGINEERS OF 
TSIIC & PHOENIX ON 7 JAN 2020

NORTH OF
CULVERT: 

Width  of culvert 

Left vent Middle Right vent 

Height  Outside .8m .8m .8m

Height Inside 1.5ms at 2 points 1.1 ms

Width 2.75ms .8ms 2.75 ms 6.3m

SOUTH OF
CULVERT: 

Left vent Middle Right vent 

Height outside 1.3m 1.45m 1.4m

Height inside .5m 1m

Width 2.63m .8m 2.6m 6.03m

PIPELINE LAID
TO DIVERT
CULVERT

600MM DIA
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Picture 6:  CONSTRUCTIONS RAISED BY R9 RIGHT IN FRONT OF THE 
EXCAVATED INFLOW CHANNEL /CULVERT  INSIDE SITE OF R9

B. LOCATION OF MAMASANI KUNTA AS PER GO MS 375 DATED 15 SEP 2004:

1-  As per GO Ms 375 dated 15 sep 2004 with subject line  ‘Hyderabad Urban 
Development Authority, Hyderabad - Change of Land Use in Survey No.286
(Part) of Poppalguda Village, Rajendranagar Manda!, Ranga Reddy District to 
an extent  of Acres 13-18 Guntas from partly Recreational and partly 
Conservation use zone to Residential use zone and deletion of proposed 30 
Meters wide road - Draft Variation - Confirmed - Orders- Issued.’,  the schedule 
of boundaries is as under:

‘Schedule of boundaries:
North : Survey Nos.314 and 315 of Poppalguda Village Hillock area.
South : Survey No.285 of Poppalguda Village, Waterbody area.
East: : Survey Nos.283 to 284 of Poppalguda Village vacant land.
West: Survey No.287 of Poppalguda Village vacant land and Survey No.288 of
Poppalguda Village, water bodies area.’

2-  As per document ‘All notings on File No. 000041477/ MAU/1/2004(2028)’ 
pertaining to GO Ms 375 dated 15 sep 2004 ',  it is mentioned at multiple 
places of the buffer zone for the tank to the west of Ramoji enclave layout 
that is 100 feet away from layout in sy no. 286 as follows: 
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a)  At page 1 of the Notings, it states as follows: ‘The VC HUDA has 
recommended the change of land use subject to eaving 30.00 mtrs wide buffer
zone along the boundary of the water body and nala, and surrounded by 
residential plotted developments and vacant lands.’

b) Further, at page 1 of the Notings, it states as follows: ‘HUDA has submitted 
proposal for change of land use in Sy.No;.286(P), Poppalaguda(V) 
Rajendranagar(M) from partly recreational use and partly
conservation use zone to; Residential use zone to an extent of
13.18gts.and recommended the proposal subject to; condition that leaving 30
mts. wide buffer zone along the boundary of the waterbody and nala and
surrounded by Residential plotted developments . and vacant lands.’

c ) At page 2 of the Notings tank to the left of layout in survey no. 286 is once 
again mentioned as follows: ‘The applicant once again represented while 
enclosing a plan showing the boundaries of Sy No 286 (P) which is to an extent 
of Ac 13-18 gts duly attested by the Deputy Collector & MRO, Rajendranagar, 
RR District.  Basing on the boundary plan the site has been inspected, it is 
observed on the ground that the existing tank on western side is 100 feet (30 
Mt) away from the boundary. Hence the Green Belt of 30 Mtrs around the Tank
is not affected in the site under reference. ‘

d) At subsequent page of Notings it is stated as follows ‘Discussed with OSD . 
Please see the observations of Commissioner  Industries. In this regard it is 
submitted that as per the remarks furnished by V.C.HUDA the site proposed 
for change of land use is 100 feet away from the tank which is located on the 
western side of the above site’

e)  Below is map issued by MRO office demarcating the location of water 
bodies in survey no. 286.  Further it also corroborates the submission of 
respondents the location of water body in sy no. 288.  Further, location of 
water body in Survey no. 285 is also mentioned where in R9 is constructing and
obtained EC and permissions as per TSIIC counter filed in this case.
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Picture 7:  ‘SKETCH SHOWING THE LAND IN SY NO. 286 OF PUPPALGUDA(V) 
RAJENDHRA NAGAR(M) RANGA REDDY (DIST)’
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C. EXTRACTS FROM SURVEY OF INDIA PHYSICAL MAPS:

1-  The culvert to the north and south on the Road to Nemali nagar is 
demarcated in the Survey of India GHMC map of 2014 in Map no. 2 as follows: 

Picture no. 8: Extract from Survey of India 2014 GHMC map demarcating the 
inflow channel, and the culvert to the north and south of the Nemali nagar 
road, flowing thru the now enclosed site of R9.  Bund of water body in survey 
no. 285 is also demarcated.

Picture no. 9:  Title of map from which Picture no. 8 was extracted viz., Greater 
Hyderabad Guide Map scale 1:20,000 , from which picture no. 8 is extracted
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2-  Further, R9 site area, on the inflow channels and water body demarcated in 
as per Survey of India Open Series Map no. E44M7 of year 2010 scale 1:50,000

Picture 10:  Extract of Survey of India Open Series Map no. E44M7 of year 2010
scale 1:50,000, displaying R9 site area on inflow channels and water body 

Picture 11:  Title of map is Open Series Map no. E44M7 scale 1:50,000 of year 
2010, from which picture 10 is extracted
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3-  Further, R9 site area, is also observed on the inflow channels and water 
body demarcated in as per Survey of India sheet 56/K/7/NW scale 1:25,000 of 
year 1996-97

Picture 12: Extract of Survey of India sheet 56/K/7/NW scale 1:25,000 of year 
1996-97 with inflow channels  and water bodies demarcated

Picture 13:  Title of survey of India map is  sheet No. 56/K/7/NW scale 1:25,000 
of year 1996-97 from which Picture 12 is extracted
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D.  EXTRACT FROM SURVEY OF INDIA DIGITAL MAPS:

Picture 14: Extract from Survey of India topomap layer overlaid on google 
earth displays R9 construction site in inflow channels, water bodies

E.  EXTRACTS FROM SATELLITE IMAGERIES OF GOOGLE EARTH 
CHRONOLOGICALLY PLACED FROM 2003 TILL 2021    DEMARCATING   
APPROXIMATE WATER SPREAD OF MAMASANI KUNTA  :  

[file attached]

F. SITE PICTURES FROM JOINT INSPECTION OF 1 JUNE 2021;

Picture 15:  North of road to nemali nagar , partly excavated  culvert  and 
dumped channel, adjacent to r9 site , during joint inspection of 1 june 2021
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Picture 16:  South of road to nemali nagar, opening of culvert at picture 15 
leads into the sheet enclosed site area of R9. Joint committee did not show 
the culvert that was dug out as shown at pictures 4, 5, 6  above.

Picture 17:  This is the pipe laid by R9 as told by officials that is leading further 
into the R9 site area as observed on 1june2021 during joint inspection. 
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G.  DRAFT GUIDELINES FOR FIXATION OF FTLs FOR THE LAKES AND WATER 
BODIES  PREPARED BY CHIEF ENGINEER, MINOR IRRIGATION AND MODIFIED 
BASED O DECISIONS TAKEN DURING THE 9TH LAKE PROTECTION COMMITTEE
MEETING ON 17TH SEPTEMBER, 2013:
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H.  PRAYER:

In light of the Survey of India maps from 1996 till 2014, in light of the GO Ms 
375 dated 15 sep 2004, in light of historical satellite imageries from 2003 to 
2020, in light of digital topomaps overlaid on google earth, in light of ground 
images of 6.35M culvert excavated by Respondents in R9’s site, it is 
demonstrated and substantiated that the existence of mamasani kunta, is 
being overrided by the respondents.
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Futher in light of the draft guidelines at item G, it is demonstrated and 
substantiated, that officials have not acted in good faith, and thru their 
omissions and commissions have allowed water bodies in survey no. 286, 
survey no. 288 and sy no. 285 to be destroyed and overrided, instead of 
restoration of water body as mandated by Supreme Court Orders and 
Constitution of India

All the respondents who have been found guilty of malafide may be 
proceeded against; and ,all clearances and permissions may be cancelled 
immediately; and, all constructions be ordered to be halted immediately.

Thus, we urge for immediate restoration of Mamasani kunta its hydrology  to 
the extent that has been identified as per official documents in survey no. 286 
and survey no. 288.  

Best
dr lubna sarwath
Applicant in OA 39/2020 at NGT SZ Chennai
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E.  EXTRACTS FROM SATELLITE IMAGERIES OF GOOGLE EARTH 
CHRONOLOGICALLY PLACED FROM 2003 TILL 2021    DEMARCATING   
APPROXIMATE WATER SPREAD OF MAMASANI KUNTA  :  

Picture 1:  Historical satellite imagery from google earth of june 2003

Picture 2:  Historical satellite imagery from google earth of February 2008
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Picture 3:  Historical satellite imagery from google earth of February 2010

Picture 4:  Historical satellite imagery from google earth of January 2011
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Picture 5:  Historical satellite imagery from google earth of January 2014

Picture 6:  Historical satellite imagery from google earth of October 2015
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Picture 7:  Historical satellite imagery from google earth of May 2016

Picture 8:  Historical satellite imagery from google earth of December 2016
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Picture 9:  Historical satellite imagery from google earth of March 2017

Picture 10:  Historical satellite imagery from google earth of November 2017
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Picture 11:  Historical satellite imagery from google earth of March 2018

Picture 12:  Historical satellite imagery from google earth of March 2019
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Picture 13:  Historical satellite imagery from google earth of May 2020

Picture 14:  Historical satellite imagery from google earth of November 2020
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Submission:

From the above 14 historical satellite imageries of google earth from 2003 to 
2020,  it is demonstrated and substantiated that the water body mamasani 
kunta was full of water and the hillock itself served as a bund/weir and the 
extent is fairly large.  Presence of water body between hillocks is quite evident
coupled with the katta(tank bund) maisamma that is traditionally found on all 
bunds of the tanks in the district/state.

The pounding of rocks, disturbing the lake contours seems to have begun 
around 2014 and the lakes though notified in revenue maps and in survey of 
india maps are not mentioned in the EC applications and information 
suppressed and not verified to obtain EC and permissions.
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